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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 31st December, 2009
§.0. 3317(E).—In exercise of the powers conferred

. by sub-section (3) of Section 3 of the Environment
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(Protection) Act, 1986 (29 of 1986), the Central Govemnment -
hereby makes the following further amendment in the
notification of the Government of India in the Ministry of
Environment and Forests, number S.0. 671(E), dated the
30th September, 1996, namely :—

In the said notification in paragraph 1, for the words
“for a period of thirteen years and three months”, the words
“for a period of fourteen years and three months” shall be
substituted.

[F.No. Z-20018/4/2002-CPA)]

RAJNEESH DUBE, Jt. Secy.
‘The notification constituting the Loss of Ecology
(Prevention and Payments of Compensation)
Authority for the State of Tamil Nadu, was
published in the Gazette of India, Extraordinary
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" vide numbers S.0. 671(E), dated the

30th September, 1996 and subsequently amended
vide notification numbers S.0. 710(E), dated the
12th October, 1996; S.0. 590(E), dated the 15th
July, 1998; S.0. 823(E), dated the 16th September,
1998; S.0. 621(E), dated the 2nd August, 1999;
-8.0. 972(E), dated the 28th September, 2001;
8.0. 130(E), dated the 28th January, 2002;
S. O. 348(E), dated the 28th March, 2002;
$.0. 1044(E), dated the 27th September, 2002;

8.0. 1063(E), dated the 29th September, 2004;
8.0. 1432(E), dated the 31st December, 2004;
8.0. 163%(E), dated the 29th September, 2006,
8.0. 50(E), dated the 17th January, 2007; S.0. S06(E),
dated the 31st March, 2007; $.0. 1007(E), dated

the 22nd June, 2007; S.0. 1556(E), dated the -

17th September, 2007; S.0. 1677(E), dated the
28th September, 2007; S.0. 2228(E), dated the
31st December, 2007 and 8.0, 2979(}3) dated the
26th December, 2008.
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